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IN the CENTHAl. AOmNISTHATlUE TRIBUNAL
PfaNClPAi. BENCH

U£uHI

O.A. No, 754/95 n a.
u  , decision 23.8.96Hon ble S.t.LaNshn,! Sua^inathan. (na™,bar (j;
Shri Stinii Tiuari^

R"td.''ncto1^£Sila2?o''"'

'^•K.Puram, New lieihi.

(By Adv/ocata Sh. C.d. Bhandari) *** Applicant
Ws.

1. Union of India
through the Genl.Planagar,
was tarn Railway,
Church Gate, Bombay,

2. The Oi visional Railway ilanagar
Western Railway, Jaipur. ̂  '

(By Aduacata Shri P.s. Haha„H. .a
counsel Shri D.S. Hahandru" proxy

Q E R iQrtAi )
(Hon'ble Smt.LaKshmi Suaminathan, ilamber (j)

Ihis application has baan filed seeking a
direction to the resnnnrtor.f«. *.responaents to consider the case of Lhe
applicant for coapaasisnte appointment either in Group

or in Group -U'Post. At the outsat. Shri Bhandari,
not"®" applicant submits that ha has'

1  P"asad th. ̂ayar for interim relief nor pas it
granted in this case.

2. Admittedly, the facts in this case are that
the applicant is the second son of late Shri Shanphu
Oayal Tiuari who died on ,6.5.33, after he was meoyceliy
decategorissd and reUred on 6.2.,^Q. At that ti.ma,
the deceased employee was working as fireman/Ucke t'
uoliecto«d;Rxy.station, Jaipur. While the applicant's

p. ether was ali>« he had made a representation to the
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Oivislonal Aalluay nanagar(UR) on 10 7 ss a
of hf . » 1 / on 10.7.85 rot appointaantOr nig first son* Shri o r. », r»u

as Shtl Tlwari(aantlonedas snri Ramesh Kunar g/o sh <?h m»,u
' Sh. Shambhu Oayal Tiuarl In

para 4* 10 of thaO^fl 1 on « ±.
on account of oranatnro

Th^ fir. 4. retarament.hinisaif nada a ro
* "preaantation in pursuancaor tha oirculat datad 6.5.85 rot balno an„oi„f»^

Oriuai* K- I, appointed as Motororiver, uhich application has hh
al" addtaaaad to tha om

V  )$ Jaipur* The widow of tha lafo i
amployea had also«« "t ad a aiaiiar application rot appointnant of hat

«rst aon. shri Ranaah Chandat. as «otor Oriaat. Tha
applicant in this nao«. k

subpittad anothar applica-
ot ooapaaaionata appointmant to tha ORn(uB) on

12.8.89 (/(nn.A.l(.) in uhich it ia atatad that tha c-aa
Of hia aidap ppothar. Shtc 8....^ Chandat. uho had appiiad

the post of Motor Driver ha« nnf k
orxvar.haa not bean considered* The

appiicantfutthat ..ntionad that ainca ha ha. .ttainad tha
a». 0^ .alotity. ha ahooid ba conaidatad for appoin..ant
on ccpaaaionata .round. This O.A. h.a baan ril«j *„
21«4«95 for the sane relief.

3. Shti O.S. Bahandtu proxy couna.l for tha taap.ndanta

"  .n tha ground.

Jaipur h h " ^Qoinst the Station Superintendent,-ho haa .houavar. not baan a.d. . party in thi.
caaa. Ha at.taa that tha first .nn -» ...
D.v , T. . aon or tha l.ta Sh.Sh«,bhu

OS on thi

(OA 187/88) daoidad on

grounds the 0*a. nay be disnissod. He relies on fh
judonaife 8.5. ^ a relies on the3-<i9«it or tha Tribunal in S»t.a...n» n,

*  Shri G»0* Shandari laapnariari,learned counsel for the appllc ant
as controverted the above subnissiona nri k 8

auonissions and submits that the



O.A. should ba aXlousd. Ho subnits that having rogard to
the Railuay Board circular No.ENG-II/84-RC-l/» 0 datod
22* 12.1994, tho applicant hat* applied for coapassionats

ippointaont within is years from the data of death of
his father and in the case of a ainor son the General
Manager has powers to relax the period by furthar two

years froa the date of attaining aajority of the candidate.
The applicant who was born on 16,6.69 aade the representation
to the O.R.H.(UR) on 12.8.89 after he becaae a aajor
who should have forwarded it to the coapetent authority.

5. I have carefully considered the subaissions
aade by |be learned counsel for both the parties and

records.

6. It is seen froa the Various applications aade
for eppointaent on coapassionata grounds by the applicant
and his faaily eeabers that they have been addressee to
the DRn(uR),3aipur. The respondents in this case are the
UOI through the General nanager(UR),Church Gate, 8oabay,-
Respondent No.1 and ORM (UR), Oaipur- Respondent Ho.2.
Although the learned counsel for the applicant has now
subaitted that he is not pressing the interia relief in
respect of retention of the Railway quarter which adaittedly
is at^pur, froa the facts and circumstances of this
e...^ having »,gard to Rul. 6 of th. C/iT(*roc8dur.)Rula.,
1987, th. pr.u«lnapy objaetion takm by tha tasponOmt.
on th. ground of Joriadlctlon haa to b. ,llou.d.

«rt.r th. .pplicant .ad. Ki« application for
coapaaalonat. appointia.nt on 12.8.89 to tha ORfl(uR), th«.
t. nothing on racord to ahou uhat furthar action uaa takan
till h.filad thi. application on 21.4.1995. In tha circua-

^ atancaa of tha oaa. tha Railway Board circular datad
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22*12*1994 railed upon by tha in vn mpan oy tna learned counsel for the
applicant does not also assist h4i« kassist him bec^se the pouer
of the General Manager to relay tha *

to relax the period opto two
years after attaining majority han i a te majority has also expired in 199
Therefore, this application is also liable to b«

on th. ground

8. Tn. oppllconf a oldar brothar who had applied
'or th. poet or «otor oriver la at.t.d to h,v. b..o ao
-P oyed, although tha applicant hUa.lf Paa giv«, ,
».9«. d«,ial. I„ thia background thare i. go.o ra.aon
on ■arita either to interfere in thia caae.

m the facts and circunstancea and for r.a.on.
given above, thia Da i r, mi t,  «.ni8 u.A. is dismissed. Ho costs*

(S«t*Lakshmi Sua®inathan)
Nmiber (j)

sk


